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ki Rol’{tham)‘A_dhiniyam, 1992 (Adhiniyam Sankhya 27 of

. 1992):— : -
" THE RAJASTUAN PUBLIC EXAMINATION
(PREVENTION OF UNFAIRMEANS) ACT, 1992

(Act No. 27 of 1992)

(Receilved the assent of the Governor on the 8th day. -
of November, 1992). i
e ' - An I
' Act
to prevent the leakage of questioti papers and use of

' unfairmeans at public examinations and to provide for:
matters connected therewith dnd incidental thereto.

Be it ehacted by the Rajasthan State Legislature in
the Forty-third Year of the Republic of India as follpwg:—-—

1. Short title, extent and commencement.—(1) This
Act may be : called the Rajasthan Publjc Examination
(Prevention of Unfairmeans) Act, 1992

(2) It shall extend to the whole of the Statel of
Rajasthan. ' .

(3) It shall come into force at once.

2. Definitions.—In this Act,—

(a) “examination centre” means any place fixed for
* holding piblic eéxamination and includes the
entire premises attached thereto;

(b} “public examination” means any of the examina-
tion specified in the schedule;

(c) “unfairmeans” in relation to an  examination
while answering question in a public examina-
tion, means the unauthorised help, from any
person, or from any material written, recorded
or printed, in any form whatsoever or the use -
of any unauthorised telephonic, wireless or
electronic or other instrument or gadget: and
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(d) the words and expressions used herein and not
delined, but defined in the Indian Penal Code ~
(415 of 1860), have the meanings respectively

assigned to them in that code. : o
‘3. Prohibition of use of unfairmeans.—No person N
shall use unlaivmeans at any public examination. :

4. Unduthoriscd possession or disclosure of question

- papét.—No person who is not lawfully authorised ' or )
pertiitted by virtue of his duties so to do shall, before the |

time fixed 'for distribution of question papers to examinees
.at a publi¢ éxamination— DR A

(a) procure or attempt to procure or possess, such -
question paper or any portion or copy thereof:
or

(b) impart or ofler to impart, information which he

. knows or has reason to believe to be related

" ""to, or derived from or to have a bearing upon -

«+ 'such question paper. . o m

5. Prevention of leakage by person entrusted with -
examination work.—No person who is entrusted with any -
work pertaining to public examination shall, except where
he is permitted by virtue of his duties so to do, directly, or
indirectly divulge or cause to be divulged or make known
to any other person any information or part thereof which
has come to his knowledge by virtue of the work being so
entrusted to him,

6. Penalty —Whoever contravenes or altempts to
contravene or abetg .the confravention of the provisions of
section 3 or section 4 or section 3, shall be punished with
imprisonment for g term which may extend to three years
or with fine which may extend to two thousand rupees or
with both. l

7. Penalty for ofience with  preparation to cause
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person or for wrongfully restraining any person'*or for

" putting any person in fear of death or -hurt or assault o1
wrongful restraint shall be punished with imprisonment
for a term which may extend to three years and shall
also be.liable to fine which may extend to five thousand
rupees. =, . . ‘ . 8 Fluba

.., . 8.. Power to amend Schedule.—The State Govern-
ment may, by notification in the Official Gazette, includein |
the Schedule any .other public examination in respect of |
wlruch it considers necessary to apply the provisions of this . ,
Act and upon the publication in the Official Gazette the
Schedule shall be deemed to have been amended -
actprdingly. = - - ., TN P

T " THE SCHEDULE |
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i1t 'Any exammatlon conducted by the Bdafd of
it Secondary Education for Rajasthan ,under the

Rajasthan Secondary Examination Act, 1957 (Act
“.”,Nq 12 of 1957). .

2.4 Any examination conducted by any ' University’ '
L ?t estabhshed by law in India, '
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A-2)
TR
SR, 319 6, 2022
&1 7.2(12)R072/2022.- ToEAH T [FeTa-Avse &1 Feifeg iRfFas, &
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-I11)
NOTIFICATION
Jaipur, April 6, 2022
No. F. 2(12)Vidhi/2/2022.- In pursuance of Clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to authorise the publication in the Rajasthan
Gazette of the following translation in the English language of Rajasthan Sarvjanik Pareeksha
(Anuchit Sadhanon Kee Roktham) (Sanshodhan) Adhiniyam, 2022 (2022 Ka Adhiniyam

Sankhyank 5):-

(Authorised English Translation)
THE RAJASTHAN PUBLIC EXAMINATION (PREVENTION OF UNFAIRMEANS)
(AMENDMENT) ACT, 2022
(Act No. 5 of 2022)

(Received the assent of the Governor on the 5™ day of April, 2022)

An
Act

further to amend the Rajasthan Public Examination (Prevention of Unfairmeans) Act, 1992.

Be it enacted by the Rajasthan State Legislature in the Seventy-third Year of the
Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the Rajasthan Public
Examination (Prevention of Unfairmeans) (Amendment) Act, 2022.

(2) It shall come into force at once.

2. Amendment of section 8, Rajasthan Act No. 27 of 1992.— In section 8 of the
Rajasthan Public Examination (Prevention of Unfairmeans) Act, 1992 (Act No. 27 of 1992),
after the existing expression “this Act and” and before the existing expression “upon the
publication”, the expression *, exclude from the Schedule any public examination and” shall
be inserted.

Y HTANR,
Principal Secretary to the Government.

ST Feaid AZOMeE, SR



